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Order dated 29.6.2004

Heard shri B.S.,Tripathy, learned

R.C.Rath,/if-

copy Oof

counsel for the applicant and Shri

lesrned 848hd8ng Counsel(on whom a
O.A. has been served) appearing on behalf of

the Respondents and perused the materials

placed on record.;k/a
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It is the case of the applicant that
his father died prematurely during April, 1987

and at that time, the applicant was minor. On

"attaining majority, he levied a claim for an

employmenti;Ompassionate ground to overcome the
distressed conditign of the family.\It appears
that the said claim of the applicant was turned
down under Annexure-3A/3 dated 21.3.2000. The
claim of the mMiather of the applicant/ﬁidoﬁ of
the deceased railway casual labouref waswﬁlso
turned down under Annexure-=5 datedA30¢3,23ﬁb.

In the aforesaid premises, the mother‘df the
applicant Submitted another representation‘under
Annexure-A/6 dated 9.10.2000; the same being
addressed to the General Manager of S.E.Raillway
In the meantime four years have elapsed and the
4&;;§§£§;;§;:§§;§k:3;r the matter. During the 1
interregnum East Coast Railway(Res.No.l)has been

carbed out and it is the case of the applicant's

‘¢bumsel that the applicant has represented £0

L

the authorities of East Coast Rai1W@ysﬁon
7.5.2004 (Res.No0.3). It appears from the
pleadings of the applicant that even‘after

re jection df the prayers of the applicant under
Annexure-3A/3 dated 21.3.2000 and under Annexure-
A/5 dated 30,.3.2000, still there exists some
more grievances to be redressed by the

appropriate authorities of the Railways and

in the said premises, liberty is hereby granted

to the applicant to make an effective
representation(%efore the competent authoritg)

within two weeks hence and in the event such

a representation is filed, the Responéfgggiz;_,




should do well in redressing the same: which they should
do within a period of three months from the date of receipt
of such representation and communicate the decision to the
applicant by that time.

With the observation and direction as above,

o

this 0.A. is disposed of.. No costs.
Send copies of this order along with copies of the

O.A. to Respondents and free copies of the order be handed

over to the counsel of both the sides.



